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SHRI  GEORGE FERNANDES:
Others put inp their views.

SHRI C. T. DHANDAPANI: Al

the political partieg agreed. (Inter-
ruptions)

He was also present.

SHRI GEORGE FERNANDES:

There was g statement issued, appeal-
ing to the students. (Interruptions)
in Assam to call off their agitation
and restore normalcy there. That
twas the only thing that wag agreed
0.
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WRITTEN ANSWERS TO
QUESTIONS

Atrocities on Harijans ang Weaker
Sectionsg in Bihar

*25. SHRI K. MALLANNA:

SHRI MADHAVRAO
SCINDIA.

Wil] the Minister of HOME AF:
FAIRS be pleased to state:

(a) whether the Central Govern-
ment have received any report from,
Bihar conveying instances of excesses
and atrocities perpetrated on the Hari-
jans and others belonging to the wea-
ker section of Society in that State
during the last six months; and

(b) if so, the detailg thereof and
the reaction of Government thereto?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) Yes, Sir,

According to the reports received
from the Government gf Bihar, the
following are the number of crimes
committed on members of the
Scheduled Castes and Scheduled
Tribes in Bihar from Avgust 1976 1o
January 1980:

Scheduled Castes Scheduled Tribes

1. Murder 18 4
2. Violence resulting

1n grievous hurt 8% 6
3. Rape 37 12
4. Arson 143 9
5 Other IPC cases 653 59

Some of these cases which took place
during the period from August 1979
are listed below:

(1) Alleged atrocities including
Killing of Scheduled Castes by
the musclemen of the Mahant
of Bodh Gaya against the
background of alleged illezal
occupation of large extent of
farm lands by the Mahant and
his men.

(2) A'leged murder of a Srheduled
Caste leader and harassment
of others in village Chakwal,
Police Station Barauni, Dis-
tric Begusarai.

(3) Dispossession of land and in-
discriminate firing bv caste
Hindus on members of Sche-
duled Castes in Village Sari,
Police Station Warish Nagar,
District Samastipur.

(4) Alleged atrocities on Scheduled
Castes in the villageg of Dis-
tricts of Begusarai and Mon-
ghyr in connivance with the
police and alleged murder of
Shri Tribani Paswan by the
police.

{5) Atrodities committed on
members of other weaker sec-
tions in Parasbigha.

(B) Atrocities on members of
Scheduled Castes in Village
Pipra.

(7) Setting fire to the housé of one
Shri Bilat Paswan in village
Manichouk District Sitamarhi,
resulting in the death of Shri
Paswan’s wife and daughter,

(8) Rare of a minor Scheduled
Caste girl in village Bhadri in
police stations Silao,

The above cases are being pursued
with the Government of Bihar.

(b) Government of India feel the
deepest concern about these atrocities
and are anxious to put an end to
them. I have written specially to the
Chief Ministers, Governors and Lt.
Governors of States and Union Terri-
tories, where crimes against Scheduled
Castes have been occurring, to convey
our concern and anxiety, Based on
an analysis of the common sccin-eco- ~
omic factors in which many of these
crimes are rooted, comprehensive
guidelines of precautionary and pre-
ventive punitive, and rehabilitative
measures to be taken for effectively
dealing with the crimes against
members of Scheduled Castes, have
been communicated to the State
Government with this letter.
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